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THE VICE-CHAIRMAN (DR,
MATI) NAIMA HEPTULLA):
a message from the Lok Sabba. But the
Secretary-General is not here. So, we
shall take up toe next item that is, the
‘Salary, Allowances and Pension of Mem-
bers of Parliament (Amendment} Bill,
1982.

SHRI-
There is

THE SALARY, ALLOWANCES AND
PENSION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL, 1982

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Madam, I beg to move:

“That the Bill further to amend the
Salary, Allowances and Pensiop of
Members of Parliament Act, 1954, as
passed by the Lok Sabha, be taken into
consideration.”

Madam, according to Section 8A of the
Salary, Allowances and pension of Mem-
bers of Parliament Act 1954 a person
who has served for a minimum period of
S years as a Member of Parliament is

~ gligible to the grant of pension. In 1981,
the Act was amended to provide pension
evep to person whose qualifying period for
a period of five years fell short of not
more than 60 days.

Sub-section (3) of Section 8A of the
Act puts a restriction on the grant of
maximum amount of pension to a Member
of Parliament if he is also entitled to any
other pension from the Central Govern-
ment or any State Government, etc Where
the amount of pension to which he is
entitled under such law or otherwisg is
equal to or in excess of that to which he
is otherwise entitled, suca person is not
entitled to any other pension.

. If the amount of pension is less than
that to which he is entitled as ex-MP, he
is entitled to pension under that sub-sec-
tion only of an amount which falls short
of the amount of pension to which he

is otherwise entitled. "
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The Swatantrata Sainik Samman Pen-
sion Scheme provides for the grant of
pension to freedom fighters in recogmution
of their service and sacrifice for the cause
of the country’s freedom, Most of the
Members and ex-Members are qualified to
receive this Samman pension. However,
in view of the restriction placed in sub-
section (3) of saction 8A of the Act, many
of tne ex-MPs are deprived of this bene-
fit. A demand has been made on the floor
of the House as well as outside that the
ex-MPs should be granted both these pen-
sions, that is, as ex-Members of Parlia-
ment and as freedom fighters. In order
to remove this difficulty, the proposal was
examined as to whether the change in
nomenclature of taz Swatantrata Sainik
Samman Pension Scheme ‘could help them
to draw both the pensions. The Law
Minist 'y opined that any change in the
nomenclature in the Swatantrata Sainik
Sammoan Pension. would not change its
nature and it would continue to be a pen-
sion. It was suggested by the Law Minis-
try to consider the feasibility of amending
the Act. Hence this Bill,

Althouga the exact number of beneficia-
ries is not known. It is hoped that about
200 to 250 ex-MPs who are freedom
fighters are likely to be benefited by this
amending Bill, It is estimated that this
provision would involve an expenditure of
Rs. 7.50 lakhs per annum.

The Government feel that the pension
pavable to ex-MPs who are freedom figh-
ters under Swatantrata Sainik Samman
Pension Scheme, is really for the purpose
of monouring those who participated in the
freedom struggle.

1 feel and hope that the provisions of
this Bill would receive unanimous sup-
port from all sections of the House, With
these few words, I commend the Bill for
consideration of the House.

The question was proposed.
THE VICE-CHAIRMAN (DR. SHRI- .
MATI) NAJMA HEPTULLA): Mr
Shaheduliah. . '

SHRI MANUBHAI PATEL (Gujarat):
Madam, I have to attend some commities,
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[Shri Manubhai Patel]

I want to speak first. He has kindly permit-
ted me. My name is second.

THE VICE-CHAIRMAN DR. (SHRI-
MATI) NAJMA HEPTULLA): Okay.

SHRI MANUBHAI PATEL: Madam, |
rise 10 welcome thig sensible amendment
which aims at correcting an anomaly
which was existing in the present scction
of the Act. It is a very limited amend-
ment. It does not apply to all the Mem-
bers—750 Members, It applies only to
those who are freedom fighters. Some
of them may be very old also. Some of
them might have retired from both the

Houses, Therefore, their number will
perhapg be very small in {he years
to come. But I do not understand

the attitude of the Government in
bringing thess piccemeal amendments,
Formerly, one ameadment was brought in
order to amend this section to provide
pension to a person whose . qualifying
period for a period of five years fell short
aof nol more iban 60 days. In the Fourth
Lok Sabha, Members were elccted in 1967
and it was dissolved in 1970 for no fault
of the Members, Those Members of the
Fourth Lok Sabha had remained. Now,
that has already been done, The difliculty
is about the Ministers also, I understand
that the Ministers draw a dearness allow-
ance on tours which is even less than
that of the Members of Parliament and
they have the whole staff with them. As
a result, they have to suffer. Really speak-
ing, this thing should have also been in-
cluded. There are (0o many other things.
For example, take the amenities for Mem-
bers. Members are allowed intermediary
air journey. Now, each Member would
like to go when there is session. He would
like to go in thc morning and return in
the evening., Really speaking, the inter-
mediary journey should have been allowed
even if there is no session. They cannot
tour the country after the session during
the inter session. This is also an anomaly.

As regards the first class passes, the
zpouse is allowed only once from the cons-
tituency to Delhi. She or he can come
at the beginning of the session and go at
the end. Here. the Mebmers have to re-
main in Delhi and their wives can come
only once. Even though the Members
“lave a first class pass, they are allowed
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only once in the beginning. It is also an
anomaly. I urge upon the Minister to
kindly bring forward a comprehensive Bill
instead of bringing this piecemeal bill
Papers give the heading “Members Salaries
and Allowancese Bill.” When it comes in
the newspapers, pcople think that the
Members are trying to increase their sala~
ries and allowances, etc, Instead of com-
ing forward with this type of Bills every
now uand then, and create an impression
in the minds of the people that the Mem-
bers of Parliament are doing something
for themselves, I think it would be better
if you make a proper study and bring for-
ward a comprehensive Bill once and for
all in which all the difficulties of the
Members of Parliament and the Minisiers
and everything else should be included.
This piecemeal legislation should be avoid-
ed. Madam with these words 1 support
the Bill. ’

SHRI P. N. SUKUL (Uttar Pradesh):
Madam, Vice-Chairman, it is another very
simple and innocuous piece of legislation
broughi forward by our Government. It
is only less than half-a-page Bill and per-
haps there cannot be any objection to what
has been proposed thereim. It is really
our duty to honour our freedom fighters
who fought for the independence of the
country. We have allowed the Swatantra ~
Saimk Samman Pension. It was really an
anomaly that such persons are not allow-
ed to draw their pension as well as the
pension due to them as ex-Members of
Parliament. So, there is nothing objection-
able in this Bill. It is a very welcome step
and [ whole-heartedly support this piece
of legislation. However, 1 would like to
add here that in addition to these free-
dom fighters who draw political pension
or Swatantrata Sainik Samman Pension,
there are also a few such ex-Member of
Parliament who were  Government ser-
vants, servants either of the Central Gov-
ernment or of the State Government or
of uny other local body and they also
drew pension. They too cannot draw both
the pensions. Qur Mr. Banerjee who has
now retired, was a Government servant
and by virtue of his having been a Gov-
ernment servant for 35 years or more, he
got pension. Such cases are only handful.
I think in any particular term, not more
than two or three such M.Ps. are there
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in this House or the other House who
have been Government servants, There
are about one crore Government servanis
in this country. I think, if we take the
employees of local bodies and others, the
number comes to two crores. Out of these
two crores, only two or three persons, in
any case not more than five, have been
there in one particular term in this House
or the other House, But these poor fellows
are not allowed to draw both their pen-
sions. So, I would request the hon. Minis-
ter and the Government to consider this
aspect fully in depth and also tg allow
the pension admisisble to ex-MPs along
with their pension which they have earned
by serving a particular Government or
a Corporation for 30 years or 35 years.
Madam, I am one of them. I am also a
pensioner of my State Government, But,
1 think, when 1 retire, I will not be able
to get both these pensions...

AN HON. MEMBER: Why?

SHRI P. N. SUKUL:... bccause of the
law as it stands today, Two pensions can-
not be drawn. And any pension that is
in excess of this pension admissible to
an ex-MP cannot be drawn under Scction
8A(3). Only the diffcrence they can draw,
if that pension is less than this, So, 1
think, our Government must not come in
our way in getting both these pensions.
I would request the hon. Minister to con-
sider this aspect of the situation as well.
On the other side, there are one or two
Central Government employees. [ find Mr.
Sukomal Sen and Mr. Dipen Ghosh. On
this side, perhaps, I am alone. We three
persons are there. So, we must not be
deprived of that pension which we have
earned by serving our Governments for
30 years or 35 years.

Madam, now 1 take this opportunity to
point out that it is” generally said that the
MPs are very rich and they are getting
a lot, Madam, in the Daily Bombay of
20th November, 1981, no less a person
than Mr, Kuldip Nayar himself wrote this
and I quote:

“The other thing that keeps many
MPs occupied is how to make money.
After having spent Rs. 5 to Rs. 8 lakhs
in winning at the polls, they are keen
to make up what they or someone on
their behalf spent and to collect as much

el i - - - )
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for the next election, On an average it
comes to nearly Rs. 2 lakhs a year, that
is Rs, 300 a day.”

It is completely false. Which MP sitt-
ing here earns Rs. 2 lakhs? Do you think
we earn Rs, 2 lakhs a year?

SOME HON. MEMBERS: No,

SHRI P, N, SUKUL: Even in this
Parliament there are professors, practising
adovocates who earn, I think, tonnes of
money by ¢heir practice in the Supreme
Court, etc. There are professors, Vice-
Chancellors, doctors, journalists, etc. Cur
Khushwany Singh  is there. By serving
here, they can draw  those amounts all
right, I it not? Buy if they retire as MPs,
what will happen? That is why [ am
saying that iy is completely false to say
that we are getting Rs. 2 lakhs. And it
is caig ¢hat the MPs have to collect Rs §
to Rs, 8 lakhg in winning at the polls, inat
is not the case so far as Rajya Sabha
Members are concerned .,

AN HON. MEMBER: Or for that
malter, even Lok Sabha.
SHRI P, N, SUKUL: Or even Lok

Subha. We are now jn the Rajya Sabha,
We are considering this Bill in Rajya
Sabha, Do we have to spend Rs. two
lakhs or Rs. 3 lakhg or Rs, 5 lakhs as
alleged in his article?

SHRI DINESH GOSWAMI (Assam):
I am prepared to give up Rs. 1,40,000. Let
me be given Rs, 60,000 a year.

SHRI P, N. SUKUL: That is why {
quoted Mr, Kuldip Nayar, Madam, it is
a very paradoxical gituation that in my
own State of Uttar Pradesh—I come fiom
U:tar Pradesh—a legislator is supposed to
get many more facilities and amenties than

I get here as an M.P. In Uttar Pradesh, -

the salary is the same, as ours of a lcgis-
lator; the constituency allowance is
Rs. 1,000 as in our case, we get Rs. 1000
allowance, The only difference is in the
D.A., the Daily Allowance. The daily all-
owiance there is Rs. 40 per day whereas
the daily allowance of we people is Rs. 51
per day, a difference of Rs. 11/-. But,
then, he gets a free furnished residence.

_ e e 7 A
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[Shri P. N. Sukul]

He does not have to pay for his electricity
bilils. He does not have to pay for the
water charges, o ~ -

AN HON. MEMBER: Who? ~_

SHRI P. N, SUKUL: A legislator in
my State. And, I do not think I am sup-
posed to get these things free. His bus
travel ig free, his rail travel and air travel
i4 free, In buses he can take his spouse
anywhere., In rail travel also he gets
coupons, We do not get coupons, We
have our passes. He getg coupons fo Sover
as many as four thousand kilometres out-
side his State in a particular year. Now,
with these cqupang he can take his whale
family anywhere he likes. We cannot.
Now, a legislator gets all those things, all
those amenities as 1 said, free residence,
frce electricity, free water, free transport,
and not only these, I quite remember that
there in my State if one legislator does
not occupy a Government house, he gets
Rs. 150 or 4o in lieu thereof, while we
have to pay here and we have to look
after two establishments, one at our own
place, and the other herz. (Tim. Bell
rings). L

Now, as I was saying in the beginning,
there are so many people, who are mone-
ved people, who earn a lot ag advocates
or profe sionals, but what happens to
persons like us, who do not have anything
te fall back upon? I have to meet my ox-
penses only from what I get from Parlia-
ment. Here in Delhi if I have to visit
{our places, four Ministers or four friends
or four MPs, at least Rs. 50 I am requir-
ed to spend. Now, from where am I goirg
1o get Rs. 50 which I have to spend on my
conveyance? I cannot. That is why, Madam
it will be in ths fitness of things if this Jaw
iy revised further and our daily allowance
us recommeznded by the Joint Select Com-
mittee of both Houseg is gccepted, [
understand that they have recommended
thut a daily allowance of Rs. 101 per day
should be paid to M.Ps. But thig has not
been accepted so far, They have also sug-
gested, unanimously, all party members,
that an all-India Spouse Pass must be
provided 10 M.Ps, That hag not been im-
plemented yet, Although our Railway
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Minister during the Budget Session had
promised that the Government was going
to provide first class spouse pass to all
M.Ps.

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA): The
Railway Minister, Shri P. C. Sethi, is
sitting here,

SHRI P. N. SUKUL: At least two
sessions have passed since then but no
abnouncement has yet been made In that
respect, That is why, Madam, we poor
M.Ps, of India do get much less than our
counterparts not only in America and the
Furopean countries but also in countries
around us, like Malaysia or Ceylon ot
Burma. We get much less than even they
and still our journalists and friends out-
side think that our M.Ps, are making a
lot of money as Mr. Kuldip Nayyar has
said, which I quoted just now. He said
we earned Rs. 2 lakhs a year.

So, Madam, through you, I will quote
the case of another State, namely, Iunjab.
There, a legislator is entitled to a house
building loan of rupees one lakh, He is
also entitled to a car advance of
Rs. 40,000. Just imagine how many
perks they enjoy and what do we
get  here? They also have the
facility of getting a plot allotted to
them at a reserve price. We do not have
the facility. So, Madam, we are poorer
thap the legislators in so many States. And
that is why 1 jake thig opportunity .o re-
quest the Government to come to our
rescue, I say so because if I have to main
tain my establishment here also and you
do not pay me, what am I supposed to do?
That is a big question, That is why I
earnestly hope that our Government will
come to the rescue of the Members of
Parliament and ¢hat it will also come up
with a proposal not only to allow both
the pensions as Government servants and
as ex-MPs, but will also grant us increased
D.A. and other facilities. If you canno.
pay us, you simply make our residence
free, water free, electricity free, as is the
case in States for legislators.

With these words, Madam, I zupport
this Bill.
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SHRI SYED SHAHEDULLAH (West
Bengal): Madam, Vice-Chairman. .

e [, (siwift)
wq?]wfima’gqhaha’ are
SIET & | ek FE R
LR A B T o O all
TEH FEq FH e g g | faw
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N duy wEeE: o @ @9 4
HY qad qAT g |
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gageenl: g aifag

SHRI SYED SHAHEDULLAH:
cannot help it if hon, Members jn this
House find that my voice has become a
little discordant. It will be delicate and
embarrassing if something is said for ¢z
freedom fighters. But, what am I to do
if I am convinced and firmly convinced,
that there ig something unfair in the pro-
posal made in the Bill? It may be due to
inflation and other circumstances that som:
of those who are taking pension may hav:
the feeling that it ig not sufficient to meet
their needs. But, at the same time, we
know that there are many others who have
not applied for (hig pension at all.
Madam, for instance, speaking of my
State, particularly talking about CPI(M)
and other Members of the Left Front I can
say that a; least in CPI(M) I do not know
anyone who has applied for this. As yocu
know, many of these known as terrorists
and those from the District Congress
Committees after Independence, many of
the old political workers, have come to
this party. Anyway, I am not talking of
this. Why are they not taking it? Because
they think it will be some amount of
devaluing the services they have rendered,
they do not take it. I know of a gentle-
man who was under certain pecuniary
difficulties. I went to hig place, I found
that he was dependent on his son-in-law.
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Then he said, “I am feeling awkward and
embarrassed because I am dependent on
my son-in-law, but my son-in-law says rhat
it will be more depressing and more
awkward if I apply for pension after doing
service all these years, after going to jail
and doing other things.” Anyway, I am
not going into it, There are many people
who are not taking it.

Now I am neither grudging it nor say-
ing that they are doing something dis
honourable. They are doing something
honourable because this helps to keep their
body and goul tog:ather and they have
served the country for u long time. But
what paing me is the djstinction between
those who were mere freedom fighters and
the freedom fighters who have been Mem-
bers of Parliament. What is this? How
does this distinction arise? There are
others outside who have devoted their
whole life in service of the people not
only ag freedom fighiers but even other-
wise who are even now devoting their life
m service of the people. They are in the
service of the people in the workers' move-
ments, in the pzasants’ movement, in
socinl welfare work even in Gandhi
Ashrams, and 0 on. And there are so
many old people. Why should they not
get thig pension? Why only Members of
Parliament should gst this pension? Mr.
Atnillya Ghosh is suitable to get two
pensiong together, to get a lump sum—
whether he wants it or whether ke has
applied for it or not, I am not going iuto
that question—but one time his leader,
his senior Shri Vijay Kumar Bhattacharjee
who is reaching almost 90, and is respected
by all, is not found guitable by thiy Bill,
to get this pension. It seems there is dis-
tinction, discrimination, among freedom
fighters as such. This iy what iy painful
to me,

And, then, looking at the thing jn the
other way  talking of pension receivers,
why only freedom fighters who are Mem-
bers of Parliament? What about ~thers?
That discrimination is also inherent n it.
(Time Bell rings) So. I think, this Bill
has to be dropped, and I oppose this Bill.
My main point is this, The Bill jg dis-
criminatory against freedom fighters as
such and other peasion receivers. So 1
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oppose this Bill. And I hope the Govern-
ment will withdraw this Bill. Thank you.
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SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu and Kashmir): Madam
Vice-Chairman, I welcome the Bill. The
only thing is this is like Dr. Johnson’s
difinition of ‘slow’—"“tardiness of locomo-
tion”. That is the case with our Govern-
ment. They move very slowly. Some-
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timey there is a piece of legislation which
i just an eye-wash  that there is some
deficiency of some months in the 5-year
term and, therefore, they must get pension.
Today we know that ex-MPs can get and
should get freedom fighters’  pension,
That is welcome, no doubt. But to cut
short the matter. the amount of that pen-
sion is quite inadequate, and that be raised
to Rs. 500/-, Besides this, all those
ex-MPs must get their medical facilities to
which they are entitled. Just as the say-
ing goes, the nearer the church, the farther
from the Lord, so is the case here. Sitting
MPs are perhaps unknown to the present
Government. They do not cee the plight
of the sitting MPs. It is with anguish
that T say that we want to live with self-
respect, For that these TA, DA and salary
are quite inadequate. When the prices zre
so exorbitant and when we have to live
a particular style of life and maintain a
big paraphernalia. our salary, TA and DA
do not suffice. Perhaps they feed journa-
lists like Kuldip Nayvar who day in and
day out say thay the Government is
spending (o much on MPs’ salaries. etc.
which is quite wrong. Tn any case. when
we see our counterparfs in poor neighbour-
ing countrie; like Sri Lanka, 3urma
and other places who are paid far more
than what we get, we find that the poorest
MP paid in the world is the MP from
India, in this biggest democracy. So, as
far as our calary, TA and DA are con-
cerned, much harm is done by those rules
which are quite anomalous. The rules
say that we can bring our spouses to Dethi
once and back home in a session. Tt is
very strange that in this situation of law
and order we are supposed to leave our
spouses here and travel beyond Delhi
because there is no free ticket for the
spouse and she has to tay here. This is
quite anomalous. There are so many such
anomalieg in those rules. T do not know
whose brain was behind these rules, But
in the process we all suffer,

Ag far as the output or perféormance of
a Membet of Parliamen; is concerned. his
salary, TA and DA must be commensurate
with the work be puts in. My friend
spoke about Advocates and Doctors T
am an Advocate of the High Court. As
an Advocate T used to get three rimes of
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what T get now. But then my Jife style
wag different. Now I have to be in Delhi
because T am a Member of Parliameat.
Those of ug who are Advocates have still
to attend (o our cases in the High Courts
and Supreme Courts we have our own
cases there, but because of our work in
the Parliament we cannot attend to those
cases. The whole of our time is taken
away by Parliament, Even during intei-
sessions we have to attend the meetings.

In 1980 a petition was submitted.
Hundreds of Members of Parliament had
signed that petition. Nothing came out
of it. Only promises were given that such
and such thing will be done and the
Finance Ministry is looking into those
demands. We had made suggestion cven
with regard to intermediate journeys, You
allow us a particular number of journeys
during the session. The total comes to
twelve. You allow us to use this facility

" during inter-session. Then  Parliament’s
time will not be lost and we will he
benefited by that, That too is under con-
sideration. So, we go from pollar to nost
and there iy no coordination with regard
to these points in the Ministries con-
cerned. They only give promises and do
nothing (Time Bell), There are so wany
points. You know, madam. that we are
all one, whether we belong to the ruling
party or to the opposition partiss or
independents group. We are all one in
this respect because we are the hardest hit
people. Perhaps you, as Member of
Parliament, can subscribe (o this view,
Only the Ministers think that they are
above Memberg of Parliament. Bur they
forget that they are there because of their
being Members of Parliament, So. T heg
of them to kindly look into our demands.
demands.

Even MLAs and MLCs from even a
poor State like Jammu and Kashmir get
far more than what we gsf as Members
of the biggest legislature in the country,
.representing the bigeest democracy, So,
m all humility T submit that the Govern-
ment should take this up seriously and
come forward with a comprehensive Bill
incorporating all that has been said by
the Joint Select Committee, In fact that
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too is not sufficient. Anyway that would
be enough for the time being as far as
our salaries, TA and DA are concerned.
All other amenities such as power and
water should be free. Besides, we have
no arrangement for typing assistance or
for a perconal assistant. These can be
provided by the Government. Rent, cic.
should be borne by the Government and
allowances such as TA and DA should
be enhanced.
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He is Shri Shankar Prasad Singh of
the Lok Sabha who hails from my
district, He is a freedom fighter and
he spent three years in the UP and
Bihar jails, When he retired,
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SHRI SANKAR PRASAD MITRA

T (West Bengal): Madam, Vice-Chairman,
I congratulate the Government for intro-
ducing this Bill. The freedom fighters’ pen-
sion is paid to those who had made
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sacrifices and had undergone sufferings in
the struggle for frecdom. Their high
patriotism, their jove for the motherland,
their heroic adventures to be freed from
the shackles of imperialism have today
turned India into a sovereign socialist
secular democratic republic. Therefore, if
the Government has thought it fit to give
them pensions, for thsir patriotic sacrifices,
they should not be deprived of any other
pension tha; they may be entitled to by
virtue of their becoming Members of
Parliam:rn!,

Madam, I am connected with many
organisationg of ex-freedom fighters and
ex-revolutionaries in Bengal which was in
the vanguard of thg struggle for {reedom,
both violent and non-violent. I was par-
ticularly responsible for the opening of
the Martyrs’ Gallery in Septdimber. 1958
by Rashtrapati Dr. Rajendra Prasad at the
Mahajati Sadan—a dream of  Netaji
Subhash Chandra Bose fulfilled by Dr.
Bidhan Chandra Roy. I am personally
aware of the miserable economic plight of
many of the ex-freedom fighters and ex-
vevolutionaries, particulasly in these hard
days. Some of them find it difficult to
maintain cven a minimum  gandard of
existence with the pension that they get
from the Government. Madam, the
Central Government has. aiso taken a
peculiar decision, i.e, those who had spent,
I believe, nbout five years in the cellular
jail at Port Blair get a pension of
Rs. 500/. a month, But those who have
spent th: same number of years in the
mainland, including those who have spent
the same number of years at the Deoli
detention camp, 15 miles away from the
Rajasthan desert where German prisoners
used to be kept in the First World War,
get a pension of only Rs. 300 per month.
On what basis the Home Ministry has
made this classification, I do not know.
In any event, Madam, I am happy that
the Government, through this Bill, has
chosen to show some respect to the free-
dom fighters which, in my opinion, they
richly deserve.

We have been told by the hon. Minister
that about 200 or 250 persong would be
benefited by this amendment and a sum of
only Rs, 7.50 lakhs would be spent by

- - MR .
. N - Tl
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the Government. Therg are various other
aromalies in this particular Act, I mean
the parent Act, which have been referred
to already by the other speakers who have
participated in this debate, I do not want
to repeat those anomalies, but 1 hope that
the hon. Mumister woulg be pleased to
consider the introduction of a morg com-
prehensive Bill to remove those anomalies
ag quickly as possible,

With these few words, Madam, I lend
my support to this Bill.

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Madam Vice-
Chairman, the hon. Minister stated that
through this Bill they are giving recogni-
tion to those persons who sacrificed for the
freedom struggle and that they are making
some gpecial provision regarding that, On
principle, we have no objection' because
from our Organisation, I mean the All
India Freedom Fighters’ Organisation of
which I am the Vice-President—] am the
Working President of our State unit, and
Mr. Mitm also addressed many of our
meetings—we Were pressing for thig for a
pretty long time though individually,
Madam, we did not accept it. Not only
myself but Mr, Shahadullah and Mr.
Makhan Paul also passed several years in
jail in those days. But we thought that
taking this pension would devalue the
service rendered by the freedom fighters.
But for those who are needy, those who
are in bad need of thig help, the Govern-
ment has come out and giving this
sanction, and I congratulate the Govern-
ment for this. But I want to point out
one thing. There is a likelihood of dis-
crimination, An argument has been ad-
vanced by somebody in this House about
the question of discrimination, I want
the hon, Minister to consider this aspect.
Already there is one discrimination, Only
the Andaman prisoners are given the
maximum amount. Though we are not
taking anything neither the Tamra Patra
nor the money, even though we spent years
in jails, but for those who are taking this
help, why is this discrimination? As Mr.
Mitra has pointed out—he raised this
question in our meetings——when we attend-
ed the meecting along with Yadavji—
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Gianiji was the Home Minister at that time
—we raised this question with the
Government. But the Government has not
given any serious thought to this question.

SHRI RAMANAND YADAV: Gianiji
is also a freedom fighter. Now, he is the
President.

SHRI AMARPROSAD CHAKRABOR-
TY: Now, I think, the Govermment will
consider that aspect of the matter. If the
Government do not consider this matter,
it will create some misunderstanding or a
sort of discrimination. There are many
Government servants at the Centre znd-in.
the States who are also freedom fighters.
But their pension will not be aliowed to
be increased. Only a few M.Ps. will be
getting the benfit out of this measure. The
Central Government employees and the
State Government employees who are free-
dom fighters will not be able to get two
pensions. They will be able to get only
one pension. I think this aspect of the
matter should also be taken into considera-
tion and it should be seen that there is no
discrimination in this matter.

Madam, Vice-Chairman, we support the
Bill but all the discriminatory things, I
think, should be gone into by the Govern-
ment and the Government must bring for-
ward a comprehensive Bill which will also
include the other points which have been
raised by hom. Members, like Shri Sukul
and Shri Yadav. The Government should
bring forward a comprehensive Bill re-
garding these amenities. 1 would not like
to repeat the points which have been raised
by my hon. friends but I would only say
that they have force and substance. I
hope the hon. Minister will think over the
matter because these points are full of sub-
stance.

With these words, Madam, I support the
Bill and I conclude my speech.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAIMA HEPTULLA]: Shri
Dinesh Goswami, not here. Mr. Matto,
you wanted to mention one point, But
please do not make a speech, just mention
the point.
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Madam, Vice-
Chairman, 1 congratulate the hon. Minister
for having brought forward this measure
for the purpose of giving relief to the free-
dom fighters. In this connection, Madam,
I would like to point* out to the Minister
that there is a misunderstanding—Hon.
Minister, kindly listen to me—with regard
to the interpretation of freedom fighters, so
far as the State of Jammu & Kashmir is
concerned. Madam, we have had different
periods of time. Firstly, there was the
period from 1931 to 1938 and in 1938 the
national movement was converted into the
National Conference.  Then came 1947.
Then we have the period from 1947 to
1953 amd all that. This has created a lot
of misunderstanding and different inter-
pretations are being given to identify as to
who is a freedom fighter and who is not.
1 would request the hon. Minister that this
is a small matter and if he would go over
to Srinagar personally im September and
sort out this thing with the State Govern-
ment as to who are the eligible people, and
who can be defined as freedom fighers, it
would solve a great problem. Because only
when they are categorised as freedom
fighters they can be eligible to receive and
entitled to the benefits for which the hon.
Minister has brought forward the present
Bill.

With regard to amomalies, I would wish
to bring one very interesting anomaly to
the notice of the hon. Minister, although
it conterns the Joint Committee on Salaries
and Allowances of Members of Parliament.
But T would make a reference just in
passing. From Srinagar to Jammu there
is a distance of 300 Kms. and at the rate
of Re. 1 a kilometre we are entitled to
Rs. 300 for this journey.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAIJMA HEPTULLA]: Mr.
Matto, you have already made your point.
Please resume your seat now.

SHRI GHULAM RASOOL MATTO :
The air passage from Srinagar to Jammu
costs Rs, 170. 1 would request the hon.
Minister that it should be provided in the
Rules that a journey allowance of Re. 1 a
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Km., or the cost of the air travel, which-
ever is less, should be paid. With regard
to the spouse, at present the rail ticket
only is given. But what about the road
journey of 300 kilometres for which the
spouse is not emtitled to anything at the
moment? I would request the hon. Min-
ister to look into this aspect of the matter
because it is impossible for the spouse to
come to Delhi after having had to cover
a road journey of 300 kilometres without
payment. These are the two points.
Thank you, Madam.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Madam, please listen to me. I
am on a point of order. (Interruptions).

SHRI U.R. KRISHNAN (Tamil Nadu):
Madam, please allow Mr, Ramakiishnan
to spenk.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: There is
mo question of the party fighting over it
here. (Interruptions).

SHRI R. RAMAKRISHNAN: Madam,
I am on a point of order. Please listen to
me. There are various instances in this
House when a Member was called and he
was not present, but he was given an op-
portunity to speak subSequently.

THE VICE-CHAIRMAN [DR. SHRI-
MATI) NAJMA HEPTULLA]: All right,
do you want to speak? But please be
very brief.

SHRI R. RAMAKRISHNAN: Madam,
for you personal information and for the
information of the House, I may say that
our party co-operates next to your Congress
(I) Party. We do not take part in many
things. Let it be on record that the All-
India ADMX. is funtioning in a very
helpful manner with the Government.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAIMA HEPTULLA]: Agreed,
agreed.

SHRT SYED SIBTE RAZI: Madam,
when you are in the Chair, you do not
belong to any party.
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SHRI R. RAMAKRISHNAN: T said
the party, I said the Congress (I).

THE VICE-CHAIRMAN [DR, SHRI-
MATI) NAIMA HEPTULLA]: All right,
please start.

SHRI R. RAMAKRISHNAN: Madam
Vice-Chairman, this Bill before us is a
very simple one, very straightforward one
and a most welcome one. Though un-
fortunately, 1 was one year old when free-
dom was granted to this country by the
Briitsh, and I did not have the opportwaity
of taking part in the freedom struggle, my
heart and my whole sympathies as well as
my admiration go out to the great valiant
who participated in that
freedom struggle. This is a2 small amend-
ment whereby those people who had the
good fortune of fighting during the free-
dom struggle and at the same time now are
having the good fortune of serving the
people and have become Members of

_ Parliament, should get both the pensions—
" and the ex-Members of Parliament,

This
is a most appropriate and welcome mea-

- sure which has been brought forward by

the Government.

Only two points in this connmection I
would say; I am not going to talk about
facilities for the MPs which definitely
deserve a second look and the hon. Minis-
ter of Parliamentary Affairs, when he met
the leaders of the parties, promised to go
into it and he said that a Bill will come in
the mext session, for which I am thankful
to him,

1 would submit only two points for hon.
Mr. Venkatasubbaiah. One is, Netaji
Subhash Chandra Bose was one of the
greatest persons who gave his life—he
died in accident; it is said. His ashes,
there has been a demand, should be
brought to India and kept in a big memo-
rial. Prime Minister also has been appro-
ached amd she promised to look into it. T
want to know whether the Government will
come forward by taking some action in
this regard.
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Secondly, in 1974, the number of free-
dom fighters was 78,000, In 1980, the
number was 118,000. 1 am talking of
those getting pensions. And in 1982, 1
am told, the number is somewhere about
130,000. Normally, with the passage of
time, I think, the freedom fighters will
die. But here the number is going on
increasing. 1 am not suggesting anything
otherwise; perhaps because everybody did
not know about these pemsions and the
people started applying for it a little late.
The only thing 1 would request the gov-
ernment to bear in mind is that the cri-
terion by which this pension is given, the
number of years in jail, etc. should not be —
diluted. Please keep a close watch so
that in the year 2000 A.D. we may not
land up with the number of freedom fight-
ers at 200,600 against all natural laws.
Thank you.
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SHRI P. VENKATASUBBAIAH:
Madam Vice-Chairman, I haye to strike
a personal note that’ I am qualified to
pilot this Bill. I am one of the oldest
Members of Parliament, having been in
Parliament for 25 years and I am also a
freedom fighter. Madam, there is a gene-
ral comsensus in regard to the necessity for
bringing this amending Bill before this
House.

Madam, this Bill is limited in its scope.
Through this amending Bill, an ex-Member
of Parliament can draw pension both as
an ex-Member and as a freedom fighter.
Since this matter has come up for discus-
sion, it is but natural that Members have
raised other issues also, though they may
not pertain exactly to- this amending Bill.
This i very natural. Only one Member
from the opposition has struck a discor-
dant note. He belongs to the CPI(M).
He was opposed to amy sort of pension to
freedom fighters or to Members of Parlia-
ment. Madam, this has been the case alil
through in both Houses of Parliament, that
some Members from the other side criti-
cise whenmever Government proposes to
enhance the facilities that are to be given
to Members of Parliament. But at the
same time, they also draw, along with
others, the enhanced pension or salary,
whenever such an increase takes place.
(Interruptions)

SHRI DIPEN GHOSH (West Bengal):
You do not know. (Imterruptions) he is

not like that. (Interruptions) He is not
drawing the freedom fighter’s pension.
(Interruptions)

SHRI P. VENKATASUBBIAH: I am
not referring to .. (Interruptions)

SHRI NIRMAL CHATTERJEE (West
Bengal): If you want, we can hand over
everything. We know all of you. (Inter-
ruplions).
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SHRI DIPEN GHOSH: You bring for-
ward a Bill, to reduce the salaries and al-
lowances of Members of Parliament, We
shall support it. (Interruptions)

SHRI P. VENKATASUBBIAH: I am
asking them a straight question. ([nterrup-
tions)

SHRI DIPEN GHOSH: You bring the
Bill. We shall support it. (Interruptions)

SHRI P. VENKATASUBBIAH: Why
are you getting so much agitated? 1 have

not said anything. (Interruptionsy --You ;

must listen to me also. (Interruptions)

SHRI DIPEN GHOSH: You bring for-
ward a Bill reducing the salaries and al-
lowances of M.Ps, we wil Isupport it.

(Interruptions)

SHRI NIRMAL CHATTERJEE: Antu- ~
lay is your product, we did not produce it.
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SHRI NEPALDEV BHATTACHAR-~-
JEE (West Bengal): Why should he make
such a statement? Let him withdraw these
words. (Interruptions). It is an insult to
a Member who is mot drawing salary and
he says that he is drawing it.

AN HON. MEMBER: He is talking
about all Members of Parliament,

SHRI DIPEN GHOSH: On behalf of
the CPI(M) Members, we call upon the
Minister to bring forward a Bill reducing
the salaries and allowances of M.Ps and
we shall support his Bill,

SHRT AMAR PROSAD CHAKRABOR-
TY: Madam Vice-Chairman, if T have fol-
lowed it correctly. ... (Interruptions),

SHRI DIPEN GHOSH: This Bill is not
meant for the freedom fighters. This seeks
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to give benefit to all the ex-M.Ps. I am
asking, will the ex-Central Govyernment
employees and the freedom fighters be
entitled to both the benefits? (Interrup-
tions)

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): What is this? I am
on a point of order and he is not allow-
ing me to speak. (Interruptions).

SHRI AMAR PROSAD CHAKRABOR.-
TY: I do not know whether the hon,
Minister understood Mr. Shahedullah cor-
rectly or mot, but I think Mr. Shahedullab
supported him while adding one thing
probably he may be incoriect—that this
may raise a question of discrimination. So,
I think the hon. Minister probably could
not. ... (Interruptions),

SHRI P. VENKATSUBBAIAH: I
would like to clarify the position. Let me
have my say. I was referring to the
salaries and allowances of the Members.
Whenever this matter was raised, there has
been a sort of opposition or criticism from
some members belonging to the opposition
parties. What I have said....(Interrup-
tions). Please give me the benefit of my
talking. I never interrupted you when you
poke. The salaries and allowances have
been emhanced. The D.A. has been en-
hanced from time to time. But whenever
this proposal has been brought before the
Parliament, there has been some opposi-
tion from the opposition Parties, and still
they continue to enjoy some of the facili-
ties or amenities that are provided to all
Members of Parliament,

SHRI DIPEN GHOSH: So, what?
(Interruptions)

SHRI NIRMAL CHATTERIJEE: Don't
try to bully us by shoutimg. (Interruptions)

SHRI P. VENKATASUBBAIAH: 1 did
not mean any insinnuation for any Mem-
ber. 1 have got great respect for ail the
Members. (Interruptions).

SHRIMATI USHA MALHOTRA: You
don’t even know how to speak.
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SHRI NEPALDEV BHATTACHAR-
JEE: We know, we know how to sgeak.

SHRIMATI USHA MALHOTRA: You
don’t know. (Interruptions).

SHRI NIRMAL CHATTERJEE: You
do not know how to talk.

SHRIMATI USHA MALHOTRA: You
do not know how to talk. The Minister is
on his legs, you must know that. You
do not want to listen to anything.

SHRI DIPEN GHOSH: Are you pre-
pared to reply to one question? Is he pre-
pared, is the Government prepared to give
both the benefits to ex-Central Govem-
ment employees and the freedom fighters?
(Interruptions)

SHRI P. VENKATASUBBAIAH: The
hon. Members are unnecessarily excited.

(Interruptions).

THE VICE-CHAIRMAN' (DR. (SHRI-
MATI NAJMA HEPTULLA): Nothing
is being recorded .
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P. VENKATASUBBATAH:
suggestions have beem
made with regard to providing amenities
to Members of Parliament. This is a
sovereign body. Member of Parliament
are law-makers and it is the constant en-
deavour of the Government to sce that
necessary amenities are provided to Mem-
bers of Parliament. We are trying to
evolve a sort of consensus so that neces-
sary action can be taken either by legis-
lation or by some administrative decision
to provide these amenities to Members of
Parliament. I )

SHRI
Madam, various

Mr. Sukul made a very relevant sug-
gestion. It requires earnsst consideration
by the Government. As I have told you
this Bill is very limited in scope. EX-
Members of Parliament who are freedom
fighters could not draw pension from both
the sources. In order to remove that diffi-
culty, this Amendment Bill has been
brought.

i

- . g

Some Members have also mentioned
about medical facilities and have urged
that such facilities should be provided to
ex-Members of Parliament. 1 am happy
to inform the House that in almost all the
States, they have provided medical facili-
ties to ex-M.Ps also. I have got the stat-
istics but I do not want to take much time
of the House. But ex-Members of Parlia-
ment and also freedom fighters are getting
medical facilities. If there is any difficul-
ty in getting such facilities, the hon. Mem-
bers may bring such cases to the notice of
the Government and we will certainly ad-
dress the various State Governments to
provide such facilities to the freedom
fighters. —_

It is to the credit of our Prime Minister
that she first introduced this amerding Bill
to provide pension to ex-M.Ps. 1t is also
to her credit that she honoured the various
freedom fighters who sacrificed for the
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freedom of this country. It is our Prime
Minister who has recognised these freedom
fichters and they are being honoured. It
is not in terms of rupees, annas and
paise; the tecognition is of their services
in the cause of the country’s freedom. That
s the intention. And only recently the
pension has been raised for freedom fichters
from Rs. 200 to Rs. 300. In the case of
Scheduled Caste freedom fighters and
women freedom fighters, the period of
imprisonment has been reduced from 6
months to 3 months.

Several Members have also urc2d that
the widows of the freedom ﬁghters-:ntgf‘~
get as much recognition as the freedom
fighter was getting. That is also nnder the
active consideration of the Government

My friend also suggested about identi-
fying the freedom fighters from Jammu
and Kashmir. We are also looking into
that matter. They are part and paicsl of
our freedom movement and they raised
the banner of revolt undzr the able leader-
ship of Sheikh Abdullsh and fought
ngainst the tyrannical rule of the Maha-
raja.

About other matters, Madam, Shri Shiva
Chandra Jha also mentionred something
about giving freedom pension to Netaji's
widow. Madam, I will certainly sommuni-
cate this matter to the Prime Minister for
her consideration. Abour ths increased
number of freedom fighters. I would like
to inform the House that it is not as
though the number is increasinz. because
there is an Adyisory Committec constituted
to advise the Home Ministry with regard to
the categories of freedom fighters. Many
freedlom movements, though they may not
be connected with the frecdom movements
of 1942 or the Salt Satyaigrsh or the Quit
India Movement, partic.' rly, fa instance
the Moplah rebellion in Malabar, have
been rccognised as frc..lom movements:
then the INA mutiny; :11 also there is
under consideration the :laldia movement
in Calemtta. (Interruptio~s) These are the
freedom movements. There are other
movements that have taken place which
ultimately resulted in the Quit India
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Movement launched by the Father of the
Nation. The country had been prepared
since 1857, which was the first war of
independence which was fought and sub-
sequently there were various movements
in the States which paved the ground for
the fight for freedom that was led by the
Father of the Nation. The Advisory com-
mittee has been recommending all thess
freedom movements also to be recognised
for the purpose of giving pension +nd
they have been included. That is why the
mnumber of freedom fighters must have gone
up. But we are taking care to see that
bogus persons are eliminated and they are
denied freedom pension.
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SHRI P. VENKATASUBBAIAH: T may
assure on the floor of the House rbat what-
ever pending applications are there, they
will be expedited. As a matter of fact,
there is a separate department for that pur-
pose. I may assure my friend Mr, Shiva
Chandra Jha that all these pending app'i-
cations will be expedited, because 1 know
how the freedom fighters feel sinre T had
that inspiration-in me when I had partici-
pated in the freedom Struggle. We know
their difficulties. All these matters will be
taken into consideration.

This is only a small amending Bill to
provide pension to ex-Members of Parlia-
ment who are freedom fighters and T hope
the House will give its ununimous appro-
val for this amending Bill.

SHRI AMARPROSAD CHAKRABOR-
TI: What about Government servants who
are also freedom fighters?

SHRT P. VENKATASUBBATAH: I
told you just now,

SHRI SANKAR PRASAD MITRA:
Would you also consider about the discri--
mination between those who snent five
years in the Cellular Jail in Por: Blair and
those who spent the same number of years
in thz mainland?
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THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAIJMA HEPTULLA]: Same
think you are referring to.

SHRI P. VENKATASUBBAIAH: This
matter will be further examined. I can-
not say anything off-hand.
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SHRI AMARPROSAD CHAKRABOR-
TY: That is cxlension.

SHRI RAMANAND YADAV: 1 am
talking of extension of service‘ not pen-
sion.

SHRI AMARPROSAD CHAKRABOR-

TY: Extension of scrvice. not pension,

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA] Now the

question is: . -

“The the Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act,
passed by the Lok Sabha, be
into consideration.”

taken

The motion was adopted.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: We shall

1954, as -
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now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Mr.
Yadav, you have got an amendment on
clause 1. Are you going to withdraw it?

Clause 1 (Short title)

SHRI RAMANAND YADAV: Madam,
I beg to move:

“That at pags 1, line 3, clause 1 be
re-numbered as sub-clause (1) thereof
and after clause (1) as so re-numbered
the following sub-clause shall be inserr-
ed, namely:—

‘(2) It shall be deemed to have
come into force on the 1Ist day of
January, 1980.”
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THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Are you
pressing your amendment?

SHRI] RAMANAND YADAYV: No, I
withdraw it.

The amendment was, by leave withdrawn.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAIMA HEPTULLA]: The
question is:

“That clause 1 stand part of the Bill”.

The motion was adopted.

Clause 1 was added to the Bill,
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The Enacting Formula and the Title
were addcd to the Bill.
SHRI P. VENKATASUBBAIAH: Sir,

I move.

“That the Bill be passed.”

The question was proposed,
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HAREKRUSHNA MALLICK
(Orissa): Madam, I have got a very
small point. I think the Bill may be sim-
plified by just saying that the freedom

SHRI

fighter's pension can be obtained by any- .

body who deserves it whether he is an
ex-Member or present Member or an zx-
Government servant or whatever it is.
That will satisfy everybody. There will
be no discrimination then. That is num-
ber one, Secondly, when any House is
dlssolved whether it is Lok Sabha or an
Assembly, it should not affect the pension
of the Members because it is not the fault
of the Members that the Government fail-
ed. Once a person is elected, his full
term of five years should be counted for
the purpose of pension. 1In this context. T
name one Hon’ble Member of the Consti-
tuent Assembly and Provisional Parlia-
ment who fell short of five years by only
26 days: he is Mr. Sondhi and he is living
in difficulties in Western Court. He is
not getting the pension,

=
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Then there have been some allegations
or satiers in the press that MPs make a
fortyne and Ministers mint money by lot-
ting out their houses. These are the satir-
es made in the press. (Interruptions) But
they do gpot know that the premises of
many of the MPs and Ministers are under
‘zabardakhal”, under the unauthorised oc-
cupation of people whose bonafides are
not known, T am affected personally be-
cause in my house at 25, Ashok Road
somebody is occupying the open space
and two garages for the last so many yearts
Apart from being a nuisance, it is a secu-
rity risk also. T have made complaints
but gobody listens neither the police nor
the Directorate of Estates nor the Minis-
try concerned.

Another point is about telephones,
" THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Is it
about the Housing Ministry or this Minis-
try.

SHRI HAREKRUSHNA MALLICK: 1
am drawing the attention of the Govern-
ment. The House may direct the con-
cerned Ministry.

The last point is that two telephones are
given to us as amenities, one in Delhi and
another in our constituency. I find that
these two telephones are crucifying nails.

I have not veceived my pay for th ee
years from May 1979 till last February. .

BUSINESS

[3 AUG. 1982]

Govt. Legislative and
other business
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SHRI HAREKRUSHNA MALLICK
As has been suggested by my honourabie
friend, the limit of 15000 calls for tele-
phones may cover phonograms or trunk
calls provided there is no STD. I have
not got STD. So I cannot complete
15000 limit. So, the honourable Minister
concerned, Mr.  Stephen, who is very
stiff, may please consider regarding this.
I think the Minister of Parliamentary
Affairs will also consider this.

THE VICE-CHAIRMAN DR, (SHRI-
MATI1) NAJMA HEPTULLA) The
guestion is “That the Bill be passed.”

The motion was adopted.

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT LEGISEA-
TIVE AND OTHER BUSINESS

THE VICE-CHAIRMAN [DR. (SHRI
MATI) NAIMA HEPTULLA]: 1 have
to inform Members that the Business
Advisory Committee at its meeting held
today, the 3rd August, 1982, allotted time
for Government Legislative and other
Business as follows

r
TIME ALLOTTED

1. @risidoration and return of the following Appropriatjon Bills, as passed

by Lok Sabha
(a)

(h) T he Appropriation (No.3) Bill,1982.

2. Discussion on the Resolution seeking approval for the
in force of the Proclamation issued by the President on 1gth March,
1082, in respect of the state of Aaaam.

3. General Discussion nn the Assam Budget for 1982-83.
4. Discussion on the Resolution seeking approval of the notification of

the Government of Assam dated 5th May, 1982. regarding declera-
of certain services of Assam as essential services,

tion

5. Consid-ration and return of the Assam Appropriation (No, 2) Bill,

1982, as passed by Lok Sabha.

The Appropriation (Railways) No.3 Bill, 1882.

1 hr.
2 hrs.

continuance
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